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Officers Carriage Misused for Residential 
Purposes by Senior Officer*;, Allahabad 

Division (Northern Railway)

944 SHRI AZ17 tM AM  W.ll the 
M i  ster of RAILWAYS be plsase 1 to State

(a) w lether Officer s Inspection Car 
ruges have been misused for reside m al 
p irpo»e» by certain Senior Officers in 
All ilnbad  Division during November, 19 1 
to  January 1972 and

(b) if so the steps Government pro
pose to  take to discoui age such misuse of 
the carriages and the action proposed to  be 
taken against the Ofticcts concerned 7

t h e  M i n i s t e r  o r  r a i l w a y s
(SHRI K  HANUM ANTHAIYA) (a) 
inspection Carnages were used by officers 
for temporary stay in Allahabad Division 
during the period from November, 71 to 
January 72, when these were not lequired 
for inspection traffic use There was no 
misuse

(b) Does not arise

fiatfcqtute Supply of I atour for Parcel work 
at Kanpur Central Station

9-iS SI ri AZIZ IMAM  Will th  Minis
ter o RAH WAYS be pleased to State

(a) w hither due to inadequate supply 
labour f i r  parcel handling woik at ICamur 
Central Station a number of packages have 
been damaged since Mjv  I 71 and the rail
ways has had to pav a heauy imount of 
claim  on this account

(b) the number of pa k a ^ s  held up it 
tl e station m w th w ise  md tiic am unt of 
claim paid , and

(c) whether (he con ractor appointed 
♦or handling parctes has not been able to 
provide adequate labour for the purpose 
and if so the steps proposed to be taken in 
the matter *

THE MINISTER OF RAILWAYS 
(SHRI K HANUM ANTHAIYA) (a) No

(b> The inform ation is being collected 
and will be laid on the table o f  the House

(c) O n certain occasions, the handling 
contractor failed to supply additional labour, 
when demanded to meet the rush o f traffic 
On one such occasion departm ental labour 
was engaged to  clear the congestion and 
the cost o f  departm ental labour was 
recovered from the con tracto r On two 
occ is ions fines were also imposed on the 
contractor In addition letters o f w arn
ings were issued to  the contractor from  
time 10 time The work o f the contracto r 
is being kept under constant watch and 
appropriate action will be taken todeal with 
failures m future also

Report against Vigilance Inspector of Rail
way Board

946 SHRI A ? ! 7  IMAM Will the
Minister o f RAILWAYS be pleased to  State

(*0 the cuteria  adopted for selection
of Vigilance Inspector in 7onaI Railways and 
the Railway Board ,

(b) whether Viligilance Inspector are 
selected on permanent basis or for a speci
fied period and

(c) whether any reports of corrupt on 
were received from M Ps am inst anv V io 
lent" Inspector in the Railway Boatd during
1970-71 and if so, the dction taken 
thereon t

THE MTNTSTFR OF RAILWAYS 
(SHRI K HANUMANTHAIYA) fa)
A s 'a 'e n rn t  is laid on the Table o f the 
House

(bl Viff’lance Inspectors are selected
onl\ on a tenure b tsts the tenure being 4 
vears extendable tip to 6 years m individual 
ca es o f special merit They may, however 
be repntnated to th n r  parent D epartm ent/ 
Rmlwav even before the completion of 
their tenure period if found necessary

(c) No report o f corruption against
anv of the Investigating Inspectors o f the 
V»s!iKnce Directorate Railway Board Was 
received from anv Member of Parliam ent, 
dur ng 1970 71 / e April 1970 to M arch
1971

Statement

(i) The selection o f Vigilance I««sec
tors on zonal Railway is to be made from
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a i m ?  really suitable railwaytnen o r p jl.ce  
Personnel with a flair for Vigilance work 
T he s e c t io n  should have the personal ap
proval o f  the General Manager The per-,onn- 
el are to be drawn fram  suitable catego
ries of railway employees and cnv>!ovees of 
S tate  police S u b e  t to these conditions 
the mode of actual recruitm ent is left t > he 
decided by the individual Railway Ad* 
m inistrations

(11) The posi<i o f Investigating Ins
pectors in the Vigilance D nectorate of R ail
way Board arc filled from among specified 
categories of railway employees and person 
nel of State Police with due rcpard to their 
integrity, record of service and w illingness 
and aptitude for vigilance work and wit'i 
the personal approval of the D iiector 
General Vigilance, Railway Board

Operational Registrations on and 
Infringement of Priority in Wagon 

Booking (Allahabad Division)

947, SHRI A Z l/  IMAM Will the 
M inister o f RAILWAYS be pleased to state

(a) w iether against the operational res
trictions an'! in vio< ttion of th svs'em of 
pnoritv , a latge nunbei of w igo is were 
booked, re-b>»ked and d vetted front 
Allahabad Division d irmg i '>70-71 and 
1971-7?,

(b) whether it \s,w d o n ' by rcla\m c the 
lUles and whether pernrssion of competent 
authority was taken before relaxing the 
lu 'es , and

(c) the number o f wa;ons for which 
relaxation was made during 1970-71 a n l
1971-72 *

THE MINISTER OF R M 1 W \Y S  
tS H R l K  HANl M \NTHA1YA) (a) to 
<c) The In f i r  nation is being co lle c td  and 
Will be laid on tne table of the Sabha

Decline in Fvport of Electric Fans to Iran

•48 SHRI PAMPAN GOWDA Will 
the M inister of FOREIG N TRADE be 
pleased to  state *

(M) whether India has b;en los ng the 
(rftnian market for electric fans, and

(b) if so, the reasons therefor *

TH F DEPUTY MINISTER IN THE 
MINISTRY O F FO REIG N  TRADE (SHRI 
A, C  GEORGE) (a) and (b) Expotts of 
clectric fans from India fo Iran registered a 
decline in 1968-69 The position has, how
ever, improved since then and exports have 
been going up progressively The dcclme 
was due mainly to stiff competition from 
other sources of supply m particular Japan 
and Hongkong

Overhauling of Licensing Procedures 
for encouraging Exports

949 SHRI C CHITTIBABU Will the 
M inister of FOREIGN TRADE be pleased 
to sta te

(a) 'he steps t iken bv G ncrnm cnt to 
overhaul the licensing and othei procedures 
for encouraging exports as envisaged in the 
Export Policy Resolution placed before the 
Parliament in July* 1970, and

(b) the quantitative increase m exports 
as a result o f these step* during the past 18 
months *

THE DFPUTY MINISTER IN THE 
MIN1SIRY O F FOREIGN fRA D F (SHRI 
A. C OLORGF) (a) The licensing and 
ot ler procedures have been further sti Mni- 
lincd, and a slUemeni is placed in the Table 
o f the House indicating the m un  fcaiurcs

(b) Fxport peiformance is m flu 'nted by 
a  large num b'r of factois It is, thcrefo e 
not possible to assess the quantitive increis; 
in exports resu’t.ng trom overhauling of 
licensing proee lures during the past I* 
months.

Slaieineni

The licensing pr^cedurt's foi import r>f 
capital goods and raw n n tcn a ls  coinnonents 
and spares have been further s*reanilmcd so 
a 3 to cut down de’avs and also to enable 
nunuiacturcr-exponers to oh tun  tN?ir 
import rn u ire m 'n ts  according t i  the txport 
needs The following are the m un features 
introduced

(i) In respect of capital goods nm o its . 
the clearance given by the DOTD from




